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Uate 
	-Order of the Tribunal 

23.8.01 
• 	The applicationi5 admitted. Call 

for the records. Returnable by 4 weeks. 

PendencY of this 
apPliCat0fl shl not 

bea bar$Ofl the respondeflt3 to coflS 

der the represertat.0n the 
applicant. 

I A copy of the ordermaY, urnish- c 

to learned counsel 
for the applicant. 

Li5t on 28/9/01 for order. 

I 
iice-'Chai rman 

mb 

28.9.0 
	

List on 12.10.01 to enable the 

1 
respondents to obtain instructions. 

I 	
1 
	

Vice-Chairman 

V UU4' t7UlO( L4, 	 •" 	.- 	 im 
12.10.01 St 

Present : Hon'blO qr,K.K.Sharma, 
Administrative Member. 

'' 	 4r 	 In this application under Sec- 

ton 19 of the Administrative 1ribuna1s i  

	

(/ 

/4 4 	 1 Ast, 1985, the applicant has not cha- 

®•• 	c 	 - 

-tft ciiw-1--' 

. 	
. 	

S --1" 14 
11 eng edr any order, OUt Un.Ly 	dJ.lu 

1tL'5 leave ds-'p-ar modification order dated 

2.5,2001, by which the applicant was 

transferred from OCF Avadi to Kailash 

Shahar, Tripure. The applicant has 

Contd.. 
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12010.01 	carried over the transfer oder and had 

joined at Kailash Shahar. The applicant 

.has stated that the placeh of Kailash 

Shahar is not convenient for him, as his 

wife s,aS tite Govt. employee in Tamil- 
.fL 	 Th 

adu a no.5 ransferable post and his. 

college goirg son and daughter are studyii 

at OCI A.vadL Cher,nai, 

•The applicant vide ltters dated 

31.1,2001 and 10.4.2001 harepresented 

a9aiflt .he transfer. The applicant ha 

also moved the Hon'ble Central Admfnstra-

tiva Tribunal, Chennai Bench and by order 

dated Hoh'ble directed the respondent No.2 

• 

	

	to dispose of hs representation and pass 

a reasoned order within speciied time, 

I is tatedth the app1cation 

that two posts are likely to fall vacant 

at QGQA, Câpèsp Channai and gLt AFS,Avadi 

HO requost$ that his ceseoitransfcr to 

•••. 	 .. 	 henaiuld beconsiderd byádjsting 
4 . . 	 .. 	 • 	 . 	 •• 	 him against one cf the two vacncies. 

I have heard Mr. A.C.Bheumik,lea-
rrtod counsel appearing for the applicant 

and Mr,S..Sarma, learned lounsel appearing 

the respondents. 

As the applint has not challer4e(: 

any order and ha -   not sought any relief 

and the applicant only want) to be, trans-

Perred to Chennal, where the vacancy is 

likely to arise, I am of the view that 

this ksa matter on which this Tribinal 

canhot intervene. The applicant ha.kj2 al 

ready made represantation to the Commi-

ssioner, KUS on 16.8,2001 which has not 

yet been disposed of. I therefore, dire*t 

the responóants to dispose of the réspre-

sentatjon dated 16.8,2001. The applicant 

wil'i be at a 1iberty to Pije a fresh re-

presentation bringing the latest position 

as tb the vacancy. If such representation 

is made, the respondents shall consider 

and dispose the same as expeditiously as 

posible. 

Subject to the obsorvation made, the 

application is treated as dismissed. No 

order as to coats. 

tc LLck. 
bb 	
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IN THE CENIRAL ADMINISTRATIVE 1RIBUNAL  

t GOUHATI BENCH 

GUHATI 

sib i i e t4i. 

1' 
ORIGINAL APPLICATION NO :— OF 20010 

SRI S. RAMASWAMY. 

S/OLt. T. SOL$JMDN. 

TRAINED GRADUATE TEACHER (T(3T) 

MATHS. 

Resident of :— KOIL VILAI 

o 	NIKEflI 	TTAL 	P.S. EATHAMOZHY (VIA) 

KANYAKLJhIMI D1st. 	 State. TAMIL NADU 

Presently posted at Kendriya Vidyalaya, 

Kailasahar. P.O. + P.S. Kailasahar.Pln-799277 

District :-. North Tripura. State: Tripura. 

------- -App1icant.i 

VERSUS 

1. The UNION OF INDIA. 

Represented by its Secretary. 

Ministry of Human Resorce Development 

New De1hi. 

2 • THE. COMMISSIONER. 

KendWidyalaya Sangathan. 

18, Institutional Area, Saheed Jeet Singh Mar g . 

New Delhi - 110016. 

'I 	 Contd— 2. 
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3 • THE ASSISTANT COMMISSIONER 

Kendrya Vidyalaya Sangathan 

Regional office, SILHs4R, ASSAM. 

- BenCh 
4. PRINCIPAL. 

KERAYA VIDYAYA • KAISAH. 
North Tripura, Pin:— 799277 

--------- --Respondents. 

DETAILS OF APPLICATION 

*1. PIRTIc1JLARS OF ORDER AGAINST WHICH THIS APPLICATION 

IS MADE :- Non consideration of the Representation 

DI. 16-8.2001 of the applicant for transferring him 

by modification of the 
- 	• order dated 2-5-2001, 

- 	from Kendrya Vidyalaya, Kailasahar to Kendrya 

Vidyalaya D.G..A, Complex PazhavanThengal, Chennai 

600114 as a vacancy will be arisen on 30 th November 

2001 due to retirement of MRS. SO1JDMDN trained - 

graduate teacher (TGT) in mathematics. 

2. 	JURISDICTION OF THE TRIBUNAL :- 

The applicant declares that the subject 

matter of against 	which he wants redressal 

is within the jurisdiction of this Tribunal. 

3• 	LIMITATION :- The applicant further declares that 

the application is within the limitation period 

prescribed in section 21 of the Administrative 

Contd-3. 
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Tribunal Act, 1985, 

4. 	FACTS OF THE CASE :- 

a) 	The applicant is a Trained Graduate Teacher 

"in short T.G.T." (MATH) and presently has been servi. 

—rig at Kendriya Vidyalaya , Kailasahar under Silchar 

Region since 16 th may 2001 under Respondent No— 4 

in persuance of the transfer order dated 2-5-2001 

vide No —F1-3/TGT(Math)/2001/KVS(ESH 111 issued by 

the Deputy Commissioner (Admn) Kendriya Vidyalaya 

Sangathan, New Delhi. 

Thee applicant was originally 

appointed as primary Teacher in the year 1977 and 

posted in the Kendriya Vidyalaya, Karaikudi. He was 

promoted to the present post of Trained graduate 

Teacher in the year 1987 when he was working in the 

Kendriya Vidyalaya, O.C.F. AVADI Chennai— 600054. 

Thereafter being promoted the 

applicant was again transferred to the Kendriya Vid-

yalaya C.R.P.F., AVA 	Cherinai. 

b) 	In the year 1992 the applicant was transferred 

in the Kendriya Vidyalaya O.C.F. Avadi,Chennai. and 

had been working there honestly,Deligeritly, sincerely 

with the utmost satisfaction of the authorities also 

with great devotion and dedication and with out blemisl 

whatsoever at any point of time.: 

Corytd— 4. 
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But unfortunately the applicant was again trans-

f erred on 2-5-2001 to Kendriya Vidyalaa, Kailasahar..on 

sur plus ground by the Deputy Comrnissioner(Admn) Kendriya 

Vidyalaya Sangathan, New Delhi. 

Copy of transfer order dated 2-5-2001 

is enclosed and marked as Annexure=A. 

C. 	The applicant filed an application before the Hon 'ble 

Administrative Tribunal, Madras Bench, apprehending 

that he is likely to be transferred to some other place 

which is not according to his choice and convenience 

before the issuing of transfer order dt. 2-5-2001 being 

No-M.A.254/2001 and O.A. No- 486/2001 as because the 

applicants wife is working in State Govt. in Tamilnadu 

a non transferable post he has got youth son and daughter 

who are college going at O.C.F. Avadi, Chennal. The 

applicant has got also old and ailing mother aged about 

72 years. No male member soand except applicant to look 

after the youth son and daughter and his mother. 

The applicant filed application on 31-1-2001 

and a reminder on 10-4-2001 stating every thing in detail 

regarding convenience and inconveniences if he is tran-

sferred before the filing of the application before the 

Hon'ble Tribunal. 

Contd-6. 
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After heaEing the parties on 25-4-2001 The Hon'ble 

Central Administrative T±ibunal, Madras Bench directed the 

Respondent Nou 2 to dispose of the representation and pass 

orders on the same with in a period of 4 (Four) weeks from 

the date of commi,nication of the order. 

Copy of the adox order dated 25-4-2001 passed 

by the Tribunal, Madras is enclosed herewith and marked a 

ANNEXIJRE = B. 

d) 	•The applicant filed a Representation to the Respo- 

ndent No— 2. as per order of the Hon'ble Tribunal dated 

25-4-2001 on the following grounds:- 

1) The applicant has been rendered surplus during 

2001 to 2002 in Kendriya Vidyalaya O.C.F. Avadi, He requested 

that he may be adjusted in Kendriya Vidyalaya C.I.S.F. 

Thakko lam. 

ii) That his wife is a state Govt. employee working 

in Tamilnadu Secreteriate whose job is non transferable, His 

eldest son is studying in a college under state sylebus and 

daughter is studying in school under 	 his 

presence is very much essential at this stage of their study 

to give proper guidance for further prospect. That he has to 

take care 	 and attend her medical needs' 

" iii) 	That one Mrs. Parvatii, TGT (Math) from 

Kendriya Vidyalaya,C.I.S, F. Thakkolam has tendered 

Contd-6 
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her óó.a1 forvo1untarV retirement with effect from 

1-8-2000 and he request that he may be adjusted against 

resultant vacaracy caused by her retiremnt 

That even though he is the senior most in terms of 

stay in Kendriya Vidyalaya, 0,C.F. Avadi, there is anothe 

—r teacher namely Mrs. Kartlhikeyan, TGT (Math) who is 

serving in the same station since June 1978. 

That he states that as in the case of transfer 

as per transfer guidd.ines seniority in terms of stay 

in the station is the criteria for transfer t6 	tion 
to another station and the same - 
yardstick be used In case of surplus transfer also. 

The respondent M No 2 on 24-7-2001/ 

27/7 considered the reason of the representation but 

didnot call back the applicant on the ground that there 

is no vacancy existing in the Kendriya Vidyalayac.I.S.F. 

Thakkolam. 

Cppy of the Memorandum dt.24-72001/ 

27-7-2001 vide No— F - 19-366(3)/2001 KVS(LNC) is 

Annexed herewith and marked as Anriexure . 

e) 	J 	That the applicant with due respect and in compliance 

of the transfer order dated 2-5-2001 joined at Kailasaha' 

Kendriya Vidyalaya, under Silchar Region on 16-5-2001 

and tilidate he has been serving at Kendriya Vidyalaya 

Kailasahar with out any blemish whatsoever. 

Contd-7 
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It is pertinent to be mentioned here that the applicant was 
transferred to Kendriya Vidyalaya,Kaiãasahar on surplus ground. 

f. That one Mrs. C. Solomom TGT(Math) Will be retired on 30 th 
November 2001 from Kendriya Vidyalaya,DG0A complex, Chennal 
600114 and as such there will bw a vacancy for TGT(Math). As 
the applicant was transferred on surplus ground he can be 
accomodated in the said Kendriya Vidya1aya,D0A complex,Chennai 

as a TGT(Math) by way of modification of the earlier transfer 
order dated 2-5-2001 for equity. conciance and fair end s of 
justice so that applicant may be able to render his service 

effectinately without any hindrance or thinking inhis mind for 
his old and ailing mother and his youth son and daughter who 
are studying. 

A copy of the said list of retirement of teacher 

of Kendriya Vidyalaya Sangathari are enclosed herewith and 

marked as Annexure = 

• 	 Though in the printed list of teachers retirement 

Mrs.C.Solomon's name has been printed against the Kendriya Vidya 

—laya,Air Force Station, Avadi. She has been subsequently 

transferred to Kendriya VidyalayaD.A complex , Chennai 600114 

in the vacancy of the retirement of K.V.Krishnarnurthy, DGQA ,  

Chennai on January 2001. 

That the applicant after collection of the list of retire-

merit of teachers and being confirmed that one Mrs. C.Solomon 

TGT(Math) is going to retire on 30-11-2001 from Kendriya Vidyal 

—aya DGA complex, Chennai —600114 filed a representation to 

the Respondent Io-2 well in advance for getting assurance 

that he may--- 

Corij8 I 
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be accomodated/transfer at Kendrya Vidyalaya DA 

complex,Chennai -600114 as TGT(MATH) by way of modif i ;, 
V 

cation of transfer order dated 2-5-2001 but unfortunate- 

ly till date of filingof this petition the applicant 

did not get any rey/assurance regarding modification 

at Kendriya Vidyalaya DG complex, Chennai. Hence this 

petition seeking redres5to issue direction upon the 

respondent No-2 for transferring the applicant at 

Kendriya Vidyalaya DGGA complex, Chennai as so8n as 

the post of TGT(MATH) will be vacant due to retirement 

of Mrs. C.Solomon. 

Copy of the said representation dated 16-8-

2001 is enclosed herewith and marked as Annexure "E" 

GROUNDS MFOR RELIEF WITH LEGAL PROVISION 

i) 	For that the applicant has been transferrd 	to 

Kendriya Vidyalaya, Kailasahar on surplus ground.The 

applicant is a trained graduate teacher(Math). the 

applicant may be accomodated in Kendriya Vidyalaya, 

DA complex, Chennai 600114 where from Mrs. C.Solomon 

TGT(Math) is going to be retired on 30-11-2001. 

Contd-9 
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For that the Respondent No-2 at the time of disp-. 

osal of the representation dated 31-1-2002 and its 

reminder on 10-4-2001 stated that the grounds for trari-. 

fer of the applicant has been carefully and sympatheti-

cally considered but there is no vacancy existing in 

that Kendriya Vidyalaya as of nowésajd Respohdent. 

failed to.. accomodated the applicant. 

For that the applicant is a permanent resident 

of. 	 Pptt,a1 

Kumari, Tamilnadu. 
e e...... • ... . at Chennai region but unfortunate-

ly he has been transferred at Kendriya Vidyalaya, 

Kailasahar under Silchar Region which is situated almost 

?7oo(three thousand  .and seven hundred) 
Ki1ometres from his residence 

which is almost eastern side of this vast country. 

If some body has to come by availing 

journey by Railway, Air and also by road(i.e. by bus) 

which will require at least 6/7 days.Moreover it is also 

h. 
very difficultarrage Air ticket, Rail, way ticket etc. 

And further Kailasahar is declared as extremist distur-

bed Area and as such onr cannot move freely in day 

time also. 

For that the applicant has got his wife, son 

and daughter and ailing mother-72 years, The wife of the 

petitioner being a employee of the State Govt. of 

Tamilnadu have been serving as a stenographer in 

Contd—l0. 
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4 
Secretariate and considering her job is non- transferable 

and the son and daughter of the applicant are college going 

and school going respectively under the state sylebus who 

are aged about 18 years and 15 years which is the vital 

time in the tenure of a.human life and at this stage an 

active guardian like father(i.e* the applicant) is requires 

to stay with the youth son and daughter for controlling 

and guiding them properly from all aspects so that they may 

be .O 	 properly. 

M.Moreo&er no male member is there in the 

family of the applicant for looking after the old and ailing 

mother and his son and daughter. So considering these aspects 

the applicant malt be accomodated at Kendriya Vidya1ayaD(A 

Complex, Chennai-600114 for good 	 equity and 

for faixxamd proper and fair ends of justice. 

v) 	For that the applicant is now aged about.5.0. ... years 

and a senior TGT (Math) . More over, he complied the earlier 

all transfer orders as and when directed. 

III.1T'G 	IIJJD T:: 

6. 	DETAILS OF REMINDERS EXHAUSTED:- 

a) 	The applicant made representations before the appro- 

priate authorities on dff'erent occassions before transfer 

and after transfer. The applicant states that on earlier 

Contd-ll. 
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Co 
occassion when he appeoached before the authority with 

repr-eentation his representation were rejected on the 

ground that there is no vacancy existing in the Kendriya V 

Vidyalaya as of now and the later representation and the 

psaymixhavinp respondent No 2 did not give any reply 

but since all these representation and prayer having 

• 	yiled no result the applicant is now left with no other 

remedy but to approach before this Hon'ble Tribunal 

seeking approprtate relief. 

7. MATTERS NOT PREVIOVS FILED OR PENDING K WITH ANY OTHR 

COURT : - 

The applicant apprehending that he is likely 

to be transferred filed a petition before the Central 

Administrative Tribunal,Madras Bench, Vide no- M.A.254/ 

2001 wiik and O.A  486/2001 which was disposed of on 

25-4-2001 with an observationiddireètion to the respo-

dent No- 2 to dispose of the representatiom and pass 

orders on the same with in a period of 6 4 (FOUR) weeks 

from the date of comm&cation of the order 

The applicant further dèclare that after 

transf eriatXendita\idya'aya  
previously filed any application, - 
writ petition or so regarding the matter in respect of 

which this application has been made before any court 

authority or any other bench of this tribunal, nor any 

such application, writ petition or suit is pending 

Coñtd-12, 
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M--= 
before any of them. 

	

B. 	RELIEF SOUGHT:- 

For the modification of the transfer 

order dated 2-.5-2001 and transferring the applicant 

before December 2001 to Kendriya Vidya1aya,DG/ 

cornplex,Chennai-600114 as a vacancy will arise 

as soon as the retirement of Mrs. C. Solomon TGT(Math 

on 30 th November 2001. 

	

90 	INTERIM ORDER:- 

Pendency of the application may not 

be a bar to consider the case of the applicant. 

AND/OR 

No body can be accomodated in the post 

of TGT(Math) in Kendriya Vidyalaya,DGQA complex, 

Chemriai-600114 which will be vacant on 30 November 

2001 after retirement of Mrs, C Solomon TGT(Math) 

PARTICULARS OF BANK DRAFT OR INDIAN POSTAL ORDE3. 

LIST OF E1'ELOSURES 

/ 
As in index. 
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\ 

I Sri S. RAMASWAMY, the applicant .do hereby 

verify the statements made in this petition as true to 

my knowledge and belief and accordingly I put my 

	

signature to this verification this the 	 of 

August 2001 at my lawyers chamber. 

----------------------- 7 
Signature. 
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KENDRIYA VIDYALAY.A SANGA'I-*HAN 
 18, 
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SJ-L4LHEED JEET SINCH MAR 
NEW DELHI-i 10 016 	 • . 	t 	. 

4' 	..' 	 ;-••,' .1' 

F. 1. -3! TGT(Maths)/20Olt\iS(EStt_ffl) 	
' 	Dat' 	5. 2001: 

OFFTCF. ORDER  

Due 1 -0-fixation of staff strength in }dñi Vidva1a a I or the year 2OOl-O2e staff in e\cesq ol ti sLln(tloned strength in certain \ idyalayas is req tiired to be rededp1od outside the c,glon Acoi dirigly 
the following TC'rTs Maths are redeplo d in Kendriya Vidyãjayas shown 

rnterestwithmimediate 

	

DI 	 I Remarks 1 No 	' 

ASCentre 
Hebbal 

LMs.E'ihtew 
c:,, N a, 

I 	:1fl S, P'..ijit•i 

1.itflflur 

Kudrem 

lIT 
Bhuban'ewár No. 1 

;13 
14 

, 	i---- 

15 

18 Sri 
Ankaloshwar' 

Beum')er 
• 	__'lliarnCa1cutta 20 I Ms C14 I irfl T71• 
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\amkurn 	 'FS Jorhar 
Dh,flapurC.anft. 	KoJcrajliari 

nni 
(Thi tv SI\ cases on:) 

Thr, Issues with the appi o al of the competent authority.  

- 	 1 	 (MKR4O)4 
Dv. Comm issionep( 

COp)to 
() ........... . I Indn iduals concerned 	 - 

-The Principai, KVw4ieretI teachr preent1 WorI ing itlithë dii 
the concerned teacher Immediately latest by 5 52001 under intimation tot 
Incumbent should be paid advance of TA per KI S ules In ase the te leave / absent he/she should be relieved in absentia iitli immediate effect account his/her relie'lng should be delaed 3.  
The PrincipJ of the K\' 'where the teacher las been re (leploed Is req ii st In the eent of non a%a1labjlit ofacanci in his school to the Pnncipal fr 
teachei has been posted out and also to C]concerned and KVS(Hqs) tekgi  4 4C, KVS, RO concerned with the remarks tp ensupe cornpltance of the abãr andintjmate the date of joining of the.teachér. 	 . 

S. Guard tile 

6 Tiansfer committee 	 - 

D'.. COMMISSIOrcER (ADMN) 
:4 

'\ 	'( 
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Central Adminiatrative Tribunal 

Madras Bench 

I.. 

Wednesday, the 25th day of April. Two Thousand one. 

Present 

Hon'ble Shri Justice S.S. subramni, Vice-Chairman  

and 

Hon'ble shri S. Bapu. Administrative Member. 

M.A.No.254/2001 and OAI+%_/2001. 

... 

S. Ramaawamy 	 Applicant 

..va.. 

uoI rep, by the 
Secretary 
Ministry of Human Resources 
Development 
New Delhi, 

The Corjosjor 
Kendriya Vidhyalaya Sangathan 
18 Institutional Area 
Shaheed Jeet Singh Marg 
New DeihifrilO 016 

The Aseistant Con,njssjoner 
Kendri ya:.Vidyalaya Sangathan 
Regional office 
lIT Campus 
Adayar, Chennai-36. 

4. Kendriya Vidhyalaya 	 I 

rep. by its Principal 
OCF AVadi 
Chennai-54. 

M/8. N. Ran 	 Applicant's Counsel 

-, 	 JW 
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orders pronounced by the on'ble Shri Justice S.S. sbramani, 
Vjce-Chairman.. 

... 

Heard the counsel for the applicant. 

2. 	The applicant is now working as Trained Graduate 

Teacher at /vadi Chennai. T4e was appoifltMd as teacher in 

the year 1992. The grievance of the applicant is that 

he is likely to be transfetO some other place. which 

is not according jo his choice. According to him, his 

wfs=and children who are sttudying are in Chennal and he wants 

.1, 

a transfer in the place of his choice and he has aUeady 

made representatioflE on 31.1.2001 and a. reminder on 

10.4.2001. No orders have been passed by the respondents 

so far. 

3. Ta)Ung into consideration the fact that no orders 

have been passed in the representation, we only direct 	 : 

the second tespondent to dispose of the representation 

and pass orders on th same within a period of four weeks 	( .'.'• 

from the date of connuniCatiOfl of this order. The 

appiCaflt may also get a copy of this order and also copy 

of the OA and produce the same to the respondents for 

F., 
early action. 141. andOA ordered. RegisY to number the CA. 

- 

C) 

I E;' 	:4.,:7 	 ' 
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Kendriya Vidyalaya Sangathan 
18, Institutional Area 

Shaheed .Jeet Singh Marg 
New Delhi-110016 

No. F. 19-366(3)/2001 -KVS(L&cl 	 Date: 

MEMORANDUM 

Whereas Shri S. Ramaswamy. Trained Graduate Teacher 
(Maths) filed a case in OA No. 486 of 2001 in the Hon'ble Tribunal 
at Madras against his anticipated transfer on surplus grounds from 
Kendriya Vidyalaya, OCF Avadi, Chennai to other Kendriya 
Vidyalaya elsewhere. 

Wheris the Hon'ble Tribunal, Madras Bench in its order 
dated 25.4.2001 passed the following directions :- 

"The grievance of the applicant is that he is likely to be transferred 
to some other place, which is not according to his choice. 
According to him, his children who are studying in Cherinai and he 
wants a transfer in the place of his choice and he has already made 
representations on 31.1.2001 and a reminder on 10.4.2001. No 
'orders have been passed by the respondents so far. 

Taking into consideration the fact that no orders have been passed 
in the representation, we only direct the second respondent to 
dispose of the representation and pass orders on the sme within a 
period of four weeks from the date of communication of this order. 
The applicant may also get a copy of this order and also a copy of 
the OA and produce the same to the respondents for early action." 

1  Whereas Shri S. Ramaswamy, TGT (Maths) has submitted 
representations dated 31.1.2001 and 10.4.2001 wherein he made the 
following submissions :- 

a) 	That he has been rendered surplus during 2001-2002 in KV. 
OCF Avadi. Ho requests that he be a(justed in Ky. CISF. 
Thakko lam, 

h) 	That his wife is a state Govt. employee working in Tamil 
Nadu Secretariat whose job is non-transferable. That his 
eldest son is studying in a Higher Secondary School updei 

I 
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syallabtis. That his prsence is very much essential at 

this stage of his studies to give proper guidance for his 
further studies. That he has to take care of his aged mother 
and to attend her medical needs. 

C) 	That one Mrs. S. Parvathi, TGT (Maths) from KV. CISF 
Thakkola.rn has tendered her proposal for voluntrv 
retirement w.e.f. 1.8.2000 and he requests that he be 
adjusted against the resultant vacancy caused by retirement. 

That even though he is the senior most in terms of stay in 
Ky, OCF Avadj, there is another teacher name lv Mrs. 
Karthikeyan, TGT (Maths) who is serving in the same 
station since June, 1978. 

That he states that as in the case of transfers as per transfer 
guidelines seniority in terms of stay in the station is the 
criteria for transfer and the same yardstick be used in case of 
surplus trthisfers also. 

3. 	
4 

Whereas the above said representations of the 
applicant have been careflully and sympathetical'y considered and 
he is hereby informed as follows ' - 

i) 	
Fixation of staff strength is an annual exercise in KVS. The 
Commissioner s the competent authority to detennine the 
quantum of staff required for each Kendriya Vidyaiaya. 
KVS (Hqrs.) issues staff sanction orders to each KV on year 
to year basis. Addition or deletion in the staff strength of a 
Vidyalaya during exercise of staff modification is a common 
and regular feature. Shri S. Rams swamv TGT (Maths) is 
one of such teachers who had been rendered excess to 
required s&ength in that KV needing deplovrnenUadjustrnent 
elsewhere 

Regarding the vacancy at Ky, CISF Thakkolam caused by a 
teacher on her retirement, the respondent states that there is 
no vacancy existing in that KV as of now. 

As far as the education of his son in the Higher Secondary 
Class under State syllabus, the respondent states that the 
employee on transfer would be subjected to some 
inconvenience but that by itself would not give him a lever 
to maintain that he has a right to work in a particular place 
as any shifting would Caiis h;m ;,, 	 - - 	 U1..u%I11ence 	I-ransfèrs 

(J) / are the. Nil and parcel of Govt. service and an employer has 

rV 
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got the inherent right to transfer his employees from one 
place to another, especially in terms of the Article 49(k) of 
the Education Code and as per the service exigency. 

iv) 	As far as the transfer/deployment of surplus teachers, 
respondent states that in terms of policy guidelines on 
surplus identification and redeployment, a teacher with 
longest, period of stay in that Vidyalaya and in that cadre is 
the first one to move out on transfer and not the senior most 
teacher in terms of stay in the station. Therefore, the 
transfer/deployment ordered to the applicant is strictly in 
accordance with the policy guidelines on surplus 
deployment, 

4. 	In view of the posItion explained in the aforesaid paras, the 
applicant Shri S. Ramaswainy, TOT (Maths) since 
transfeted/deployed to Ky, Kailashahar is advised to join his 
duties at new place of posting immediately, if not joined earlier. 
Thus his representation is disposed of. 

c-, -  
00 / 

(H. M. CAIT(AE) 
COMMISSIONER 

S. Rarnaswamy, 
NFTGT (Maths), 

Kendriy'a Vldyálaya, 
OCF i vadi, ChnnaL 

Cony to: 

The Principal., Ky, OCF Avadi, Chennai-54 to intimate the 
date of relieving of the teacher. 

The Principal, KV, Kailashahar (Silchar Region) to intimate 
the date of joining of the teacher. 

The Assistant Commissoner, KVS, RO, Chennai/Silchar. 

Transfer Committee. 

L&C Section for needful action. 

C~,V 
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Telegram:KEvISANG 	 Phone:2'5259 - 

KE'DRIYA V1D1 'A1.-\YA SANGAThIN 
(Reqiorial Office) 

I.I.T. campus, 
CHENNAI - 600036, 

No.F-l-Gen/20O0-KVS(CJiER) 	 Dated: 20.10.2000. 

To 
The Principals, 
IcE NDR IYA VIDYALYAS, 
CJEENNAI RtGION. 

Sub: List of employees retiring on superannua\ion upto 31,12.2001 

sir/Madam, 	 •.: 
Datails of employoei who bLre due to retire from the services 

of Icendriya Vidyalaya Sarigathan on superarmuaion from NOVEMBER 2000 
to.DCEMI3ER 2001 is appended below for information and necessary 

• action. Factual inaccuracies, if any; may immediately be brought to 
the notice of this office for.rectification:- 

Si. Name & Designation 	VidyFJlaya 	Date of' 	Date of regular 
1400 	 Birth 	apptt,in KVS 

(initial) 
1 	2 	 ..- 	. 

NOVEMBER 2000 	 . 	 .. 	. 	•. . 

1' 	Suha Vaüdan, M 	dobatore . 	1011.40 	'21. 07.70 
2. NIc Paraxneswaran, PET AFS Avadi 	15.11.40 . 	02.08.71 
.. 	 AFS Sulur 	15.11.40 	20.07.78.- 

P 002. 
1. VRKantharnani,TGT(}J) Aghok Nagar 	14.12.40 	26.07.71 

KV Icrishnarnurthy,TG1 DG,qA Chennal 	02.01.41 	05.10.68 
Alexander Mathew, 	NP Nagar 	09.01.41 	06,11.67 

-- 	Lab att. 
- Kamalamma Hair, TOT 13 • fttnanibakkarn - ii • 01 • 41 	17 • 07 • 67 
R.GaneSan, V.Prl. 	2 Tainbaram 	13.01.41 	16.02.66 

FEBRUARY 2001 

E.Thomas, PRT 	 Pangode 	 05.02.41 	17.00.67 • 	
2. NV Nambudiripad,pri. Maiauram 	15.02.41 	07.08.65 
MMCH 2001 	 . 

1.S,Ilukunthirajan, H.0 	i.TrIchy 	05.03,41 	01.09.66 
APRIL 2001 	 . . 

1. P.Devi, SUPW • 	 Malapuram . 	10.04.41 	08.07.76 
I<.1irmaia Devi, 111-1 	CLRI Cherinaj 	12.04.41 	10.09.67 

3. KG Surnathykutty Ainnia,.PT Cochin 	19.04.41 	10.08.70 
TOT Hindi. 

MAY 2001 

.:...i-.. AN 	H.M. ... 	:. 	1, Port.. 	 12k,05'41 ' 	..12.11.70 
• 	21 VL CheliammaJ,TGT H. 2 Tambarain . 29.05.41 	07.08.70 

JUNE 2001 

1. M.Radhakrishnan, SUPW 1 Paighat 	.17.06.41 	03.07.72 
2.K.Rajalakshrni, PRT 	CLRI Chennai 	24.0641 	03.07.72 4/  

	

Anly Earnest, V.Prl. lIT Chnnai • 28.06,.41 	16.06.66 
TO!' S.S I4lapuram 	01.07.41 	15.09.70 



z . 	 ..2.. 
JULY 2001 

1. M.Cop.thathan, H.0 	 Ottapalam 	03.07.41 	07.08.70 
2. S.Jayaraman,Gp.D 	 HVF' Avadi 	. 21.07,41 	01.05.64 

Auus'r 2001-' 

Y.linnykutty, TGT S.St. 7) PT Cochin 	02.08.41. 	17.07.68 
Lydia L.Lasarudo 1  1T Mat ,. CLRI Cherin 	03.08.41 	03.07.67 

• 3. P1< Balachandran, L.Asst. 	I.Kozi ode 	08.08.41 	23.06.67 
4,. r4,Soudamini, Principal 	2.Palghat 	15, 08.41 	14.10.66 
5. 11.l3acjyalakshmi, Principal Ashok Nagar 	22.08.41 	27.06.73 

SEPTEMBER 2001 

1. /41< Kusuma Kwnar.i TOT Nat.lT Cochin 	02,09,41. 	24.09.74 
20 Neela Dural, 1-1,14 	 AFSAvadi 	07.09.41 	21,06.65 
3. /unbulu, rOT S,St. 	 CLRI Chennai 	22.09.41 	17.10.72 
4. '.1< Raghavan Unni, TOf lLng. I.alchat 	 2.09.41 	02.08.71 
5. A.ttamankutty, Lab,Att. 	FS Trivandrurn 01.10.41 	01.07.64 

0Cror3ER 2001 

 L.Sadasivam, Lab.Asst. lIT Chonriai 02.,l0.41 20.01.66 
 V .Dhaskara Pillat, 	L.A33t:. I.Kozhlkode 28.10.41 01.07.6 

1. ñ.Souudaruflajan, SUPW Glilnagar 03.11.41 20.06.68 
2, S,Soosa! 4  GD.D Karaikudi 07.11,11 02.06.02 
31 -C7S01.omon9  POT Mat 	. 

=- !-kode 
13.11.41 0407.78 

5 , , 
.FtaI11ã7P1tT 

Vishnu Nainbiesan, PG'I.His 
. 

I.1ozhikode 
24. 11.41 
01.12.41 

03.08.66 
01.11.71 

1,. Glory James,.. POT Eng. ,  
2, S.Vijayan, PET 

N.Dáyasheela, TOT 1310. 
4, . rg Padmavathi, Hus.Teachr 

DOdAchennal 	16,12,41 	11,07.66 
AsIok Nagr 	.17.12.41 . 93.08.63 
I6och1n . 	31.12.41 	01.0.71 
2,Tambaram 	01.01.42 	01,07.69 

yoursijfrY, 

(P.S.N. Raju) 
Coy to:- 	 . 	. 	 . 	 AsSIsTz)1-rr coMMISSIONER 

11 	Dy.Commissionor (Fin) i<vs Nevy Delhi - for information with\ 
reference to /rt 160(2) of Aouflts Code. 

20 	Accounts-cum-Inspecting Officer, 1<115 Chennal 

3. ,The Recognised Service :ssociations, 1<113 ChennaiRegion 
AIKVT/RKVAS (j )/KEvINrs;, • 	 . 

I 	 7TP7NP c- nMMT.qTn?sp 

t 
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TO 

- 

H 
The Citssj*nSr ,  
1Citvriya '1ei 	$*intbn. 
ia Xnatitutional Ar. 
Sshed 3*ot 81ngh 

Now Daihi. 1100164 

:1 hxoug)t pror ehsrti, 
- 

• :t 

LA. G. 254/2001 

CJ 85i'204.. 

IN DEt1 
-. -- 

V.. 
lfljOfl OA 	iU ZJ Dt11O2$ befoko tho 
Cntt Mministttive Tribuns if  
Meitas Dranch,, (tisos.d on 25th ?pz'i1.1  
2OO1 

Sub s Representtjon for aypthettc coni5si'. 
• •. 	 •. 	 ' ~fttivn roQardilg trsnsfer ing as by modI.. 

ythj 
 

the trGnfez' Qrdor dt& 2620 
.h Krriya Vi6yiy,,t 	 to 

!1iY 	Ye11k! 
tb. 6OO14. 

• V&C3!c2y will be arim ,3n on 36th $ov. 
001 W) to the rt&icimflt of MRS solcion.1  

trfttnt graduate teac!or(Maths). 
-- 

hp?e thG 1flU' to jnfora/ou: thtt I014a tr.in.d 
rduate to 	rDtt7 srvtng at Ynr1ya Vidyeleys 

uner !t1e!1er region stTipe 16th MiyhOOl. 

That 514 Z was ortginstly appolmed as PR' in the year. 
97e. ?hreafter I cot pzmti,n to the post of trit* 

radu;to tcaclwr (athv ) 
i
n the year 1987 ero "rvat accordivig-

Hi in v erious Menftlyt c?idy*y*s* Now an 2nd )ey.1  2001 1 
VS been tz*nefred • to KTiz,ira VtAya% ~PiV4 Kaijamhohar on 

urplug gouix1. 
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.— It4.V rt!!s%b.)/ass/* *tUPIIZ3 f 	 - 

• N 	0I t ?**t osa. 1 j*t1e is 	I s 
te rosasrey avtes .Sts.iiy so res 	t... 

I i,s4d Uk. to al l  fAD hers thet f )tws 
I  •'4*m4 te trsnelsr oojft 	a.s.zooz (*oriI sif 

e'vt * Y.ifriy* Vt •i*ys. 	 fft l,* 31Thi.) 
$*j,*,er is total .'W eri,.r I hove aerws to 

vioiis places wt'!**t 	aWwtles 1* p vth all 
wity *ø*V wjft 	 St.0 if 	 *4*)' MIItoS 
ss# to the ast aettifaistisa of tho 	'e~ 	ttvt 

aM as withoet may b1 	 if ttov 

ih tho — f*t. if etovees I 
fiitstty nst yew 1N*flh1 wald be pss4 to ** *Aar the 

of 	 if vel4 be f 	pi.aif to 
toasofar.. t* K.s#1y 41y.1 	ii 	1eo4 	.414 
by Mtfyt.* tbe trsaifr 	E*.d 14o1 is 
sa4deest ism of got ài*aM tacimii sot of Waea. I .fl 

rs.sin iseg gg,atl. to 	I hoil ovt elsls s 
fee this tcwisr ieedtttsaU.so with b4sst rogsvd., 

I. 

u* 

P1* 1. 7,52fl. 


